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Serial 
No. i2f I Date of 
Ord 	Order 

Office note as to 
Ordec with Signature 	 action (if any) 

taken on order 

24er dtdZ9l 1 2a02 vpa- 
Heard Mr.Ram Das, learned Counsel  

appearing for the Applicant and 

Mr,A.K.Bose, learned Senior Standing 

Counsel for the Union of India appearing 

for the Respondents. 

The Applicant, a candidate for th 	/ 	 tJ 

post of E,D,DA, has challenged the 
- I- - 	.0 	 , Mn+. 

$ ei.. ecti or)L eCL u. uu i 

No.4( on the ground that the Respondent 

No.4 having no H,S,C.qualificatiOfl, had 

been selected)ifl this Original Applicati 

under Section 19 of the Acnini$tratiVe 

Tribunals A1ct,l985. In the counter, filed 

by the Respondents, it has Deen $CJ.OS 

that the selected candidate(ResPofldent 
i 	 4..i i-- 	14 c ( 	 In nau paoSed .i. 	 -, .• , 	--- 	- -- -- 

order to substantitate the said statanent, 

the Respondents have placed on recordd tE 

Ann exur e.R/l and R/ 2 ( i • e. H S • C• 

Certificate and Mark sheet granted by thi 

Board of Secondary Educatiofl,OriSSa) 

showing that the Applicant had passed in 

the H SEC. Exnination that was held in 

Non 	Po-3. 

CutA1Q' 

April,1998. 
In the aforesaid presmises*1 ther 

rGnains no issue to be answered azidó 

accordingly, this Original Application 

is dismissed, hQwever, without imposing 

any cost. Send copies of this orders to 

both the parties and free copies be alsc 

given to the Counsels for both the sides 10 

/ VICE CHAI1MAN 

(s.a.40IW1T) 


